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EO_BBIgENDUM

respect of Minutes of Norms Committee

MEET/Apr/202627t1 dated 15.04.2026, Meeting No'

NC/6/ME
, 
202627 t g dated 1 5.05.2026 and Nc/6/M EET ilun I 202627 I 6'

dated 1

This Corrigendum is issued

No. NC/6/M EET / APr /202627 I 1 d

rectify errors in the Minutes of the Norms Committee Meeting

1 5.04.2026,' M eeti n g N o. N C/6/M EET / May / 202627 I 3 d ated

15.05.2026 and Meeting No. EET/Junl2O2627/6 dated 1910012026 hetd under the

Chairmanship of Shri Lokesh HD, Addt. DGFT'

2. The error concern with the Norms Committee-Vl decisions where discrepancies regarding

description of lmport /Export items are observed'

3. The fottowing are the amended and corrected decisions of the Norms Committee Meeting:

t. Meeting No. NC/6/MEET/Apr t2o2627t1dated 15.04.2026- MARINE HYDROCOLLOIDS

(i) Case at St.No.6: M/s. MARINE HYDROCOLLOIDS

6 / NC/6/M EET I APr I 202627 I 1Case No.

Case ApprovedCase Status

MARINE HYDROCOLLOIDSParty Name

NC/ 6/ MEET/ APrl 2026271 1 and 1 510412026Meeting Number and Date

HQRNORM APPLY 0000660sAM26HQ Fite Number
NARA Fite Number
NALicence No and Date



NC considered the case as per the agenda and decided to fix the norms based on the comments
received from the TechnicatAuthority, i.e. Tech-NL, altowi ng the fottowing inputs:

1 . The above f ixation of adhoc norms is vatid for the present apptication under para 4.06 of HBp
2023 & norms are vatid for 1 year from the date of uptoading the minutes on the DGFT website.
2. No Advance Authorisation shoutd be issued on a repeat basis based on the fixation of above
mentioned adhoc norms.
3. Other regutations of FTP / HBR 2023, tike Vatue Addition, Pre-import condition & Appendix 4J
conditions shoutd atso be comptied with

RA may take subsequent consequentiat action accordingty.

(ii) Case at St.No.26: M/s. MARTNE HYDROCOLLOTDS

NC considered the case as per the agenda and decided to fix the norms based on the comments
received from the TechnicatAuthority, i.e. Tech-NL, attowing the fottow ing inputs:

RA may take subsequent consequentiat action accordingty.

(iii) Case at St.No.37: M/s. MARTNE HYDROCOLLOTDS

Case No. / NC/6/M EET / Apr / 202627 / 1

Case Status Approved

Party Name NE HYDROCOLLOIDS

Meeting Number and Date C/6/MEETI Apr/202627t 1 and 1StO4/2026
HQ Fite Number QRNORM APPLY 00001 84BAM26
RA Fite Number

Licence No and Date 011003202t13/06/2025

NC considered the case as per the agenda and decided to fix the norms based on the comments
received f rom the TechnicatAuthority, i.e. Tech-NL, attowing the fottowing inputs:

Export ltem uantity mport ltem Quantity
r Agar Powder Food Grade, 81818.0 Kg Agar Agar Powder

cteriotogicaI Grade, Microbiotogicat, rciat Grade
harma, B P, Tissue Cutture (powder)

195,454.35 Kg

Case No. 26 / NC/6/M EET / Apr / 202627 / 1

Case Status Case Approved
Party Name MARINE HYDROCOLLOIDS

Meeting Number and Date NC/ 6/ MEET/ Apr/ 202627/ 1 and 1StO4/2026
HQ Fite Number HQRNORM APPLY 00006048AM25
RA Fite Number NA

Licence No and Date 1 01 1 002921 / 30 / 01 / 2025

Export ltem
lQuantity lmport ltem Quantity

Agar Agar Powder Food Grade or
Bacteriotogicat Grade or Microbiotogicat
Grade or Pharma Grade or B p Grade

81818.0 Kg Agar Agar Powder
Commerciat Grade

195,454.35 Kg



Export ltem uantity mport ltem uantitY

Agar Agar StriPs Food Grade or

BacteriotogicaL Grade or Microbiotogicat

Grade or Pharma Grade BR Tissue

Cutture

234.0 Kg r Agar strips ,276.55 Kg

mmerciaI grade

RA may take subsequent consequentiat action accordingty'

ll.MeetingNo.NC/6/MEETtMayt202627l3dated15.05.2026

(i) Case at St.No. 1: M/s. RAVIFOODS PVT LTD.

NC considered the case as per the agenda and decided to f ix the norms based on the comments

received f rom the TechnicaL Authority, i.e. MoFPl, atLowing the fottowing inputs:

1. The above f ixation of adhoc norms is vatid for the present apptication under Para 4.06 of HBP

2023 &norms are vatid for 1 year from the date of uptoading the minutes on the DGFT website'

2. No Advance Authorisation shoutd be issued on a repeat basis based on the fixation of above

mentioned adhoc norms.

3. Otherregutationsof FTp/HBR 2)23,tikeVatueAddition,Pre-importcondition&Appendix4J

conditions shoutd atso be comptied with

1 / NC/6/M EEr ltlaY I 202627 I 3Case No

Case ApprovedCase Status
RAVI FOODS PVT LTDParty Name

NC/ 6/ MEET/ YlaYl 2026271 3 and 1 5/0512026Meeting Number and Date

HQRNORM APPLY 0000033sAM27HQ Fite Number
NARA Fite Number
NALicence No and Date

Export ltem Quantity lmport ltem

Sweet Biscuit (Cream

Biscuits)

Kg Wheat Ftour (Other than wheat gtuten) 230000 Kg

Cane Sugar 1 00000 Kg

Vegetabte Fats (Vanas pathi

Hydrogenated Vegetabte Oi t)

95000 Kg

Leavening Agent (Yeast) 2000 Kg

Emutsifier (Gtycerot Monostearate) 500 Kg

Food Ftavour (EthYt Vanittin) 1 000 Kg

Maize Starch 2s00 Kg

Food Cotour (CarametCoLour) 50 Kg

Antioxidant (Citric Acid) s0 Kg

Cocoa Powder 4s00 Kg

Dietary Fibre (Wheat Bran) 1 0000 Kg

Whey Powder 25000 Kg

RA may take subsequent consequentiat action accordingty'

lQuantitv



Case No. 14 / NC/6/MEEf IMay/202627/3
Case Status Case Approved

Party Name RAVI FOODS PVT LTD.

Meeting Number and Date NC/ 6/ MEET/ Mayl202627/ 3 and 15/03/2026

HQ Fite Number HQRNORM APPLY 00000354AM27
RA Fite Number NA

Licence No and Date NA

(ii) Case at St.No. 14: M/s. RAV| FOODS pVT LTD.

NC considered the case as per the agenda and decided to f ix the norms based on the comments
received f rom the TechnicatAuthority, i.e. MoFpl, attowi ng the fottowing inputs:

1. The above fixation of adho c norms is vatid for the present apptication under para 4.06 of
HBP 2023 & norms are vatid for 1 year from the date of uptoading the minutes on the DGFT

.website.
2. No Advance Authorisation shoutd be issued on a repeat basis based on the fixation of above
mentioned adhoc norms.
3' Other regutations of FTP / HBB 2023, tike Vatue Addition, Pre-import condition & Appendix 4J
conditions shoutd also be comptied with.
RA may take subsequent consequentiat action accordingty.

Export ltem Quantity lmport ltem Quantity
Sweet Biscuit oKg Wheat Ftour (Other than wheat gtuten) 230000 Kg

Cane Sugar 95000 Kg

vegetabte Fats (RBD Patm otein) 90000 Kg

Leavening Agent (Yeast) 2000 Kg

Emutsifier(Gtycerot Monostearate) 500 Kg

Food Ftavour (Ethyt Vanittin) 1 000 Kg

Maize Starch 2500 Kg

Food Cotour (CarametCotour) 50 Kg

Antioxidant (Citric Acid) s0 Kg

Cocoa Powder 4500 Kg

Dietary Fibre (Wheat Bran) 1 5000 Kg

Whey Powder 2s000 Kg



Case No. 1 5 / NC/6/M EET/l4aY/202627 /3

Case Approved

RAVI FOODS LTD.

Case Status

Party Name

Meeting Number and Date NC/ 6/ MEET/ 202627 / 3 and '1 510512026

HQRNORM 00000355AM27HQ FiLe Number

RA Fite Number NA

Licence No and Date NA

( iii) Case at St.No. 15: M/s. RAVI FOODS PVT LTD'

NC considered the case as per the agenda and decided to f ix the norms based on the comments

rece ived f rom the TechnicatAuthority, i.e. MoFPl, attowing the fottowing inputs:

1 . The above fixation of adhoc norms is va tid for th present apptication under Para 4.06 of HBP

2023 &norms are vatid for 1 year from the date of u ding the minutes on the DGFT website.

2 No Advance Authorisation shoutd be issued on a repeat basis based on the f ixation of above'

mentioned adhoc norms.

3. Other regutations of FTP / HBP, 2023, tike Vatue

conditions shoutd atso be comptied with.

Addition, Pre-import condition & Appendix 4J

RA may take subsequent consequentiaL action acco rdi ngty.

lll. NC/6/MEET/Junl2O2627l6 and 19lOGl2O26

(i) Case at St.No.S: M/s. RAVI FOODS PVT LTD.

QuantitYlmport ltemQuantityExport ltem
230000 KgWheat Ftour

gtuten)

(oth than wheater

90000 KgCane Sugar

95000 Kg(RBD Patm Otein)Vegetabte
2000 KgLeavening (Yeast)

500 KgEmutsifier (G eroI Monostearate)

1 000 KgVanittin)Food Ftavour (

2500 KgMaize Starch
50 KgFood Cotour (Caramel Cotour)

50 KgAcid)Antioxidant (C

5000 KgBran)Dietary Fibre

9000 KgWhey Powder
1 s000 KgUnsatted Butter

s00000.0 KgSweet Biscuit
(Cracker Biscuits)

Case No 5 / NC/6/M E ET I Jun I 202627 / 6

Case Status Case App roved

Party Name RAVI FOODS LTD.

Meeting Number and Date NC/6/MEET/Ju /6 and 19lOGl2O26

HQRNORM AP

NA

00004705AM26HQ Fite Number

RA Fite Number

Licence No and Date NA



Export ltem Quantity lmport ltem
Biscuits 500000.0 Kg Wheat Ftour (Other than wheat gtuten) 230000 Kg

Cane Sugar 90000 Kg

vegetabte Fats (RBD Patm otein) 90000 Kg

Leavening Agent (yeast) 2000 Kg

Emutsifier (Gtycerot Monostearate) s00 Kg

Food Ftavour (Ethyt Vanittin) 1 000 Kg

Maize Starch 2s00 Kg

Food Cotour(CarametCotour) 50 Kg

Antioxidant (Citric Acid) s0 Kg

Cocoa Powder 4500 Kg

Dietary Fibre (Wheat Bran) 5000 Kg

Whey Powder 25000 Kg

PP Granuta As per Packing

Norms
Relevant Paper (50 to 1S0 GSM) As per Packing

Norms
Retevant Paper Board (100 to 300 GSM) As per Packing

Norms

NC considered the case as per the agenda and decided to fix the norms based on the comments
received f rom the TechnicatAuthority, i.e. MoFpl, attowin g the fottowing inputs

1. The above fixation of adhoc norms is vatid for the present apptication under para 4.06 of HBp
2023 & norms are vatid for one year from the date of uptoading the minutes on the DGFT website.
2. No Advance Authorisation shoutd be issued on a repeat basis based on the fixation of above
mentioned adhoc norms.
3. Other regutations of FTP / HBB 2023,likeVatue Addition, pre-import condition & Appendix 4J
conditions should atso be comptied with.

RA may take subsequent consequentiat action accordingty

(ii) case at st.No.9: M/s. KAMALA coNSUMER CARE pRlvATE LtMtrED
Case No. 9 / N C/6/M E ET / )un / 202627 I 6
Case Status Case Approved
Party Name MALA CONSUMER CARE PRIVATE LIMITEDKA

Meeting Number and Date / 6/ I'IEET/ )un/ 2026271 6 and 19/06/2026NC

HQ Fite Number HQRNORM APPLY 00004388AM26
RA Fite Number NA

Licence No and Date NA

t-

Quantity



NC considered the case as Per th

received f rom the Technical' Auth

re agenda and deci

ority, i.e., MoFPl, a

ided to f ix the norms

ttowing the fotLowing

based on the comments

inputs

Quantitylmport ltemQuantitYExport ltem
2,59,798 Kg

Cane Sugar
1,06,665 KginIeImoPa )RBDFatSbteVegeta
34,708 Kg

Cocoa Powder
1,930 Kg

Satt
7471K9

Liquid Gtucose
35,728K9MiLk PowderSkimmed
4,083 Kg

Haztenut Paste
33BB Kg

Whey Powder
4,594 Kg

Cocoa Butter
1686 Kg

Starch (Maize)
29 Kg

Food ComeI tour)raC[ourCo
5609 Kg

Matto Dextrine
134K9

Cocoa mass
As per Packing
poticY

HDPE Granutes

As per Packing
poticy

Retevant PaPer (50 to 15o GSM)

As per Packing
poticY

Retevant PaPer Board GSM tO 3OO GSM(100

500000.0 KgChocotate

1 The ab ove fixation of adho c norms is vatid for the Present aPPtication un der Para 4.06 of

eS ON thE DGFT
HBP 2023 & norms are vatid for 1 year from the date of uptoading the minut

website.

2. No Advance Authorisation shoutd be issued on a repeat basis based on the fixation of above

mentioned adhoc norms'

3.otherregutationsofFTP/HBP,2l23,tikeVatueAddition'Pre-importcondition&Appendix
4J conditions shoul'd atso be comptied with'

4.ThelmportshoutdbemonitoredasperClFvatueconditionsprescribedunderDFTPoticy
Notification No.59/201 5'2020 dated 21'02'2023'

RA may take subsequent consequentiaL action accordingLy

ry
(Rai KumariSingh)

DY.DG, DGFTffi




